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Thia iz a Review poplication by ehie appt ioant
anainst the judgement dated 15.5.92.  The af Wan ol
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emplovment  in the affice of the nevelopment OfFficer. Tron

fect  Mew  Dethi oarter he rebived from Miiitary Servios Beang
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found medically  unfit, foined as LDC on Stk Qotone

1070, The pay of the applicant was Fived as per provisions of
Article G510 of  CSR. The applicant prayed that his  pay oo
cofived in accordance with the Circular dated  0.2.03  unoer
prticle 510 of CSR and FR 27 The applicant did not appear 0N

ste of hearing and the matter was dec:d

ot merit.

The main ground fTor tne coview 1o that the OM deted
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pleaded nor  argued. There 3¢ al=zo no case of covtoppel
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speraling acainot  the responcenis. I have copnsiderc.  the
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he applicant and T find  that Lhe

various grounds  taken

be reapencd again.  The matter hoo been

o te in the  Gudgement  <learly lave  down  t B
zxieting Timits of Military to
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Thus, there 2 no error apperant on the face of the record of

As  provided by Section 23(33(f) of the &tct, the
Tribunal possesses  the ceme powers of review as are vested in

st owhile  trving a  civil suit, b per the
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provisions  of  Order XLVIT, Rule 1 of the Code of Civid

Procedure, a decicion/judaement/order can be reviewed

Loauffers an error apparent

L record: or

(11 is Tiable to be reviewed on account of diccovery
of any new material or evidence which was not
within the knowledge of the party or could not
be produced by him at the time the judgement was

made ., despite due deligence; or
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YAy For oany other sufficient reason conctrued to mean

"analogous reason™.

The  case of the applicant docs not fall on any of

In wview of the above facte, there i< no cave  for

review of the fndoement The Reyview
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thorefore, doveid of merit and e diemiczed.
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